FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RPL SUNLIGHT POWER PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor RPL Sunlight Power Private Limited

2. | Date of incorporation of corporate| 19-08-2015
debtor

3. | Authority under which corporate debtor | Registrar of Companies, Mumbai I
is incorporated / registered

4. | Corporate Identity No./ Timited| U40108MH2015PTC267568
Liability Tdentifieation Ne. of corporate
debtor

5. | Address of the registered office and| Regd. Office: Raheja Point, Wing B, 7th Floor,
principal office (if any) of corporate| Nehru Road, Near Shamrao Vithal Bank, Vakola,
debtor Santacruz (East), Mumbai City, Mumbai,

Maharashtra, India, 400055

6. | Insolvency commencement date in| 26-03-2026
respect of corporate debtor

7. | Estimated date of closure of insolvency | 22-09-2026
resolution process (180 days from the order dated 26-03-2026)

8. | Name and registration number of the| NPV Insolvency Professionals Private Limited
insolvency professional acting as interim | (Formerly known as Mantrah Insolvency
resolution professional Professionals Private Limited) — Through its

Director —Mr. Atul Tandon
IBBI Reg. No.: IBBI/TPE-0040/IPA-2/2022-
23/50021

9. | Address and e-mail of the interim| Address: H-35, 1st Floor Jangpura Extension,
resolution professional, as registered | Jungpura, South Delhi, New Delhi — 110014.
with the Board Email Id - ipe@npvea.in

10. | Address and e-mail to be used for| Correspondence Address: 10th Floor, 1003,
correspondence with the interim | Zion Z1, Near Avalon Hotel, Sindhu Bhavan
resolution professional Road, Thaltej, Ahmedabad — 380054

Process Email Id:
cirp.rplsunlight@npvinsolvency.in

11. | Last date for submission of claims 09-04-2026

12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals| Not Applicable
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

14. | (a) Relevant Forms and (a) www.ibbi.gov.in

(b) Details of authorized representatives
are available at:

cirp.rplsunlight@npvinsolvency.in
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench Court- VI has
ordered the commencement of a corporate insolvency resolution process of the RPL Sunlight Power




Private Limited on 26-03-2026.

The creditors of RPL Sunlight Power Private Limited, are hereby called upon to submit their claims
with proof on or before 09-04-2026 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorized representative from among the three insolvency professionals listed against entry
No.13 to act as authorized representative of the class [specify class] in Form CA. - NA

Submission of false or misleading proofs of claim shall attract penalties.

IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Through its Director —Mr. Atul Tandon

Appointed as Interim Resolution Professional

In the Matter of RPL Sunlight Power Private Limited

Date: March 28, 2026 IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021
Place: New Delhi Validity of AFA: December 31, 2026

Email for Correspondence - cirp.rplsunlight@npvinsolvency.in



SATURDAY, MARCH 28, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

TATA STEEL LIMITED

Registered Office: Bombay House, 24, Homi Mody Street, Fort,
Mumbai, Maharashtra 400001

Notice is hereby given that the certificate for the undermentioned security of the
company has/have lost /misplaced and the holder of the said securities /applicants
has/have applied to the company to issue duplicate.

Any person who has a claim in respect of the said securities should lodge such claim
with the company at its registered office within 15 days from this date, else the
company will proceed to issue duplicate certificate without further intimation.

Sr.| Name of the share Folio No. Distinctive No of
No. holder No Shares
1. | Vasant Janardan Madan | S1V0005768 | 152755221- 152757940 | 2720
2. | Vasant Janardan Madan | S1V0005768 | 388008508 - 388009867 | 1360
3. | Vasant Janardan Madan | S1V0009879 | 153063791 - 153064800 | 1010
4. | Vasant Janardan Madan | S1V0009879 | 388041623 - 388042127 | 505

Place: Mumbai, Date: 28.03.2026 Name of Holder : Nandini Madan

PFUBLIC NOTICE
NOTICE = heeeiy given that th balow mentaned Authorised Personis o fonger affilialed as Sutharsed
Persanaf Wolax Securties Limited

Buthorised Trada E'm?.ﬁ:ﬁ}m%"m Addresa of Authorlsed
Parson Mame Name Authorised Person Parsan
. LI - EE T SHOF NO 7 GROUND FLOOR
- BSE - APDI0GTA011 16783 | PLOT =
SHAH SHAH ROAD BOISAR PALGHAR 401501

GHATKOPAR (WEST) BRANCH
Sandhu Sanskar Buikling, Cop. Sarvoday Hoapial,

=
Ghatkopar {W), Mumba-400 085

Appendix IV POSSESSION NOTICE [Rule-8 {1)] (For Immovahle Property)

Whereas, The undersigned being the Authorized Officer of the Central Bank of india,
ender the Secuntization and Reconstruction of Financial Assets and Enforcement of
Secunty InterestAct, 2002 (54 of 2002) and in exercise of powers conderred under Section
13 (12) read with rube 3 of the Security Interest (Enforcement) Rules, 2002 issued
Demand Motice dated 19.05.2025 calling upon the Bormowers/Morigagors Ms. RADIUS
ENTERPRISES, Mr. Prabhat Bhushan (Patner] and Mr. Prakash Bhushan (Patner) to
repay  the apgregate amount mentioned in the saéd Nofice being Rs.3,60.82,430.00
{Rupees Three Crore Sixty Lakh Eighty Two Thousand Four Hundred and Thirty
Onbyhwith further interest at the applicable rateds of interest from the date of notice
19.05.2025 till the date of full and final paymeni of dues within 80 days from the date of
recaiptthe-said Notice.

Thie Borrowers/Mortgagors having failed to repay the amouni, notice is hereby given to
the bomower and public in general that the undersigned has faken Physical Possession of
the property described haerein bedow in exercise of powers conferred on him under sulb
section (4] of Sachon 13 the Act read with the Rule 8 of the Security Interest (Enforcement)
Rules 2002, onthis 25th day of the March of the year 2026,

The Bormowers/Morigagors in particuiar and the public in general are hereby cautionsd
mot o deal with the properiy and any dealings with the property will be subject tothe charge
of Ceniral Bank of India, Ghatkopar (Wesl) Branch for an amount of Bs.3,60,82 430.00
{Rupees Three Crore Sixty Lakh Eighty Two Thousand Four Hundred and Thirty
Only) and interest thereon,

The borrower's aliention is invited to the provisions of sub-section (B) of section
{13} ofthe Act, in respect of the time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY
Shop no. B-07 on the Ground Floor in building no.2 in residential cum commaercial

complex known as central plaza lving and being situated 3t revenue Village:
Deviad, Taluka: Khalapur and district: Raigad.

Plagse nate that abave menton Authorissd Persen (AF] & no longer asgociated with us WSIF':
hencaforth dealing with &bove mentian AP should do so, &t ther cwn sk Btk Secunties Lid # rat
be Eahle for anE =uich desing. In case of amy guerkss far the transactions il gate. Investors ars requested
o inform Ketak Secunties Lbd. within 15 days from the date of s ratification, faling which i shal be
deemed thal Mere axists no quenes againstne above meenticned AP,

hﬂtﬂ k' Kolsk Sacurities Limded. Registarad Ofice: 27 BKC, C 27, G Bleck, Bandra Kurla

wrt ot COmMpER, Bandra (E}, Mumba: 00051, CiN LIGanaa b 1984PLC 34051, Telephona
W +£ 43360000, Fax Moo +#22 67132430, Wabsiler waw:kalsicom 7 www ketaksecurilias, com.
CioMmeEpanGance Adidress: Infinity IT Perk, Bidg. Mo 21, Dop. Fim City Road, A K Veedva Marg, Mafad
{Easty, Mumdai 400087, Tefephone Mo; £2856825 SEB| Reqissaiion No: INZ000200427 {Memier |:|f
MSE, BSE, MSE, MCX & NCOEX). AMFI ARN :I E4, PMS [MPOO00A0258. and Resaerch Analys
INHOOOM0055E, MEOLCOSL: IN-IN-DPE9-2021. Comphance Officar Datads: Mr Hiren Th
Call: 022 - 42858484, or Email; ks .compianceifilkotak.com.

EXH.-283
REGD ADDASTIAFFIXATION/BEAT OF DRUM & PUBLICATION |
NOTICE BOARD OF DRT

SALE PROCLAMATION
OFFIGE OF THE RECOVERY OFFICER DEBTS RECOVERY TRIBUNAL-II, MUMBAI

WMTML Bhavan, 3rd Floor, Ciofaba Markel Colaba, Mumbal,
R.PMo. 341/2004 DATED : 16.03.2026

PROCLAMATION OF SALE UNDER RULES 38, 52{2) OF SECOND

Sdi-
Date : 2503-2026 Authorized Officer
Place | Khalagur Central Bank of India

PUBLIC NOTICE
{Lindar Sechion 1052 of the Insalvency and Bankrupicy Baand Code, Z016)
FOR THE ATTENTION OF THE CREDITORS OF
PERSONAL GUARANTOR MR. NILESH C HEMANI

GHATKOPAR (WEST) BRANCH
Sandhu Sanskar Bullding, Cop. Sarvoday Hospital,

H Ghatiapar V), Mumbai-400 (55

Appendix IV POSSESSION NOTICE [Rule-8 (1)] (For Immevable Property)

Whereas, The undersignad being the Authonzed Officer of the Central Bank of India,
under the Securilization and Reconstruction of Financial Assets and Enforcement of
Security interest Act, 2002 (54 of 2002} and in exarcise of powars conferrad undar Sacton
13(12) read with rule 3 of the Security Interast (Enfarcement) Rules, 2002 issued Demand

Motice dated 19.05.2025 calling upon (he BorowersiMortgagors Mis, RADIUS
ENTERPRISES, Mr. Prabhat Bhushan (Patner) and Mr. Prakash Bhushan (Patner) to
repay  the aggregate amount mentioned in the said Notics Rs.3,60,82.430.00

Rupees Three Crore Sixty Lakh Eighty Two Thousand Four Hundred and Thirty

nly) with furlher inleres| al the apphcable ratels of interest from the dale of nolice
19,05, 2025 till the date of full and final payment of duas within 80 days from the date of
receip! the sasd Nolice,

The Borrowers/Morlgagors having lased 10 repay the amounl, nolice 15 heraby given 1o
the borrower and public in general that the undersigned has taken Physical Possession of
the properly described herein below in exercise of powers conferred on him under sub
gachon (4) of Saction 13 the Azl read with the Rula & of the Sacurity Interast |Enfercamant)

: Relevant Particulars

1| Name of Personat Gusarantor [PG] | Mr. Nilesh © Hemani

[ (EINB2R0BT PAN; AAAPHS0RIL)
A5 Bungalow @l 2th Road, WP, Piot Mo 20,
Mutan Lammi CHS Survey Moo T CTS Mo 647
of Juhu Village 400 056
B} Plot Mo 19, Ruturaj Presidency CHS Lid.
MNorth South Road ¥, VPO Scheme,

| Wile Parle, (W1, Mumbai-$00 D56
The Hon"ble NCLT, Mumbai Bench Court il
aflmittad Insalvensy Bescluliod Piodess
against Mr. Nilash C Hemani personal
guarantor of comporate debior [Mell Extrulaimi
Pack Privade Lid.) in CF Mo [1B) 604MB1 2024

| dated 25/02/2026 (received on 28/03/2026)
25th February 2026

| (Recelved on 26th March 2026)
Pramod Dattaram Rasam

| |BEIPA-DGAIP-PO0T 22/ 2007-18/ 11255
Fom Mo 5, Shrl Miwas Chawl, 1B Mapgas,
Andhes (E), Membal 00055
Email: pdrasarm@gmail.com

| Mobile; «01 98024763
Same as point &

2.| Address of the registered office /
principad office / Residence of PG

3.| Detalis of Order of Adpudicating
Avithorty

4. | Date of emmencement of
| Insolvency Resolution Process
5. | Name and registration number
|of the Resolution professionad
& | Address and s-malkl of the
Resolution professions), a8
registerad with the Board

7, | Address and e-mail to be used
for corresnandence with the
Resolution profession!

.| Last date for submission of
|| o

Motice & hereby ghven. that the ad urju:.=1|ng Authority, BMCLT Mumbal has ordered the

commencement of aninsolvency rassiution process of M Nlleah & Hemanl on 251h

Fabruary 202605 100,

Tha Creditorsof Mr. Nikesh © Hemani are hareby called upon 1o submit their claims with

prgad on o before 16th Apsl 2026 in the prescribed form "Form BT undes Begulation Y1

of the Insobvensy and Bankraplty Board of India [Insevency Reselution Pracess Tor

Personal Guarantors ie Corporete Deblors) Hegulations, 20498 fo the Resalution

Professional address mentioned againat entry Ma.T. The Creditors shall submit their

claims with proof, details of cdaims and personal information by way of alectronic

commumnications ar through couriar, speed post or registerad letter.

Submission of false or misleading proofs claims shall be attract penalties,

si/-

Pramod Dattaram Rasam

Besasdulion Prolessional

1B IPA-DOLS IP-PODF22 201 7-18, 11259

AFAValidity Date: Fiat Decernber 2026

Date and Place: 2703/ 926, Murmbal

16th April 2026

Bank of Baroda, Boisar Branch : Office No 3 to 10.

éﬁﬂfﬁﬂﬁ?ﬂ Khodaram Baug. Tarapur Road Boisar(W) Palghar
Eﬂﬂkﬂfﬂﬂmtiﬂ 401501. Ph: 02525 - 267623./267824

g E-mail: boisar @bankofbaroda.com

POSSESSION NOTICE (For Inmovable Property/ies)

Whereas, the undersigned being the Authorized Officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest (Second) Act, 2002 and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a Demand Notice dated 17.12.2025 Under Section 13 (2) of the
said Act calling upon the Borrower M/S SIDDHIVINAYAK ENTERPRISE Through
Proprietor: Manojkumar R Tiwari to repay the amount mentioned in the notice
being Rs. 15,63,387.84 (Rupees Fifteen Lakhs Sixty Three Thousand Three
Hundred Eighty Seven And Eighty Four Paisa Only) As On Dated 17.12.2025,
plus unapplied / unserviced Interest, within 60 days from the date of receipt of
the said notice.
The borrower and others mentioned hereinabove having failed to repay the
amount, notice is hereby given to the Borrower and others mentioned hercinabove
in particular and to the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him /
her under Section 13 (4) of the said Act read with Rule 9 of the said Rule on this
23" of March of the year 2026.
The borrower and the others mentioned hereinabove in particular and the public
in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of Bank of Baroda Boisar Branch for an
amount Rs. 15,63,387.84 (Rupees Fifteen Lakhs Sixty Three Thousand Three
Hundred Eighty Seven And Eighty Four Paisa Only) As On Dated 17.12.2025,
and interest thereon.
The borrower’s attention is invited to sub-section (8) of Section 13 in respect
of time available to redeem the secured assets.

Description of the Inmovable Property:
* Hypothecation of Textile Machinery Parts and Hardware.
* Equitable Mortgage of Flat No B/309, 3 Floor, Gomati Bhavan CHS Ltd. Near
Jyoti Dham Cabin Road, Bhayander East, Thane, Maharashtra 401105 In The
Name of Mr. Manojkumar R Tiwari.

Sd/-
Date: 23-03-2026 Authorised Officer
Place: Bhayander East (Bank of Baroda)

LKP FINANCE LIMITED

CIN: L65990MH1984PLC032831
Regd. Office: 203 Embassy Centre, Nariman Point, Mumbal, Maharashtra, India, 400021
Corp. Office: 201, 2nd Floor, Best Sky Tower, Netaji Subhash Place, Pitampura, Dethi-110034
E-mail; |kpfinancaltd@gmail.com, Website: www.lkpfinance.com | Phone No.: 011-43034300

Rules 2002, an this 25th day of the March of the year 2026,

The BorrowersMortgagors in paetlcutar and the public in genaral ara heratyy cautioned
ot iy deal with the prnpergand any dealings with the property will ba subject o the :ha:rﬁ
... Certiicate Holders of Cenfral Bank of india, Ghatkopar (Wesl) Branch for an amount of Rs.3,60,82.43

\is (Rupees Three Crore Sixty Lakh Eighty Two Thousand Four Hundred and Thirty
M/s Mayur Roadlines & Ors. |... Cartificate Deblors Onl 33"“31'”1”95' therean,

0 -4-Wis M lines. T Easteim Charmbers, tst Floor: 128:A Nandlsl JaniRoad. P & borrower's attention is invited to the provisions of sub-section (8) of section
" 151;15,' EL;TH%TFE:: riul?.:';;:}lg;a?eﬁ AT ol i (13) ofthe Act, in respect of the time available. to redeem the secured assets.

CD-2; Mr. Narendra Mithubhai Chandra (deceased through legai heirs) DESCRIPTION OF IMMOVABLE PROPERTY
(&) Mrs Maniben Narendra Lhandra, 17 Manjusha CHS Lid. 4th Floor, Zaven Road, | | Shep no. B-10 on the Ground Floor In building no.2 in residential cum commergial

Mulured (Eas), Mumbai 400 080 and also at ; Fiat No 1202, B Wing, Runwal Fride, | || complex known as central plaza lying and being situated at revenue Village:

Benind R Mall, Mulund (West), Mumbai £00 604 Devlad, Taluka: khalapurand district: Raigad.
(B} Mr Mayur Narendra Chandra, 17 Manjusha CHS Lid, 4th Flogr, Zaver Road, Mulund

SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE
RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1933,

Central Bank of india, P. D Mallo Branch

POSTAL BALLOT NOTICE
Mobce is hereby grven that pursuant to provisions of section 108, 110 and other applicable
provisions, if any, of the Companies Act 2013, (the AcT) read with Rule 20 and 22 of the
Companias (Management and Administration) Rules, 2014 (the Rules”), Regulation 44
and other applicable provisions af the Secunties and Exchange Board of India (Listing
Obligations and [Msclosure Requirements) Regulatons, 2015 ("SEBI LODRE
Requlations™), Secretarial Standard on General Meetings issued by the Institute of
Company Secretanss of Indis ("Secretarial Standard-27) [including any stalutony
amendment{s). modification{s) or reenactment{s) thereaf, for the time being in force),
Genersl Circular No, 1472020 dated 8 Apeil 2020, General Circular Mo, 1772020 dated 13
Apnl 2020, General Circular No, 2202020 dated 15 June 2020, General Circular No

FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insodvency apd Bankruptbey Baard of India
{Imsalemey Resalution Precess for Corporate Persons) Regulalians, 2006}

FOR THE ATTENTION OF THE CREDITORS OF
RPL SUNLIGHT POWER PRIVATE LIMITED

o Rafevant Particulars
+ | Ma-m—-:n |'_|'.|'|.-l:lz‘:-‘|.&|:||'-|.'|1:~r RF‘I. ‘?ulbﬂ"ll F'II'AE":I_"I'hH'.'P'l ||'|1&r.r
21 I::-a1&n:|| incorparation of oomporabe IEHI.'E!-EEI-‘.'IS
| dator
3. |-Auhonby unoar which m*u:r-:e

.Hag,ls.trardt‘.-:r;'ua'l'{ﬁ Mumbai |

i 4 . W | Pri i : Sdi- 4 33/2020 dated 25 September 2020, General Circular No. 3812020 dated 31 December
. SuLURDR. Fak e t2I5 R ek RN bl B Date ; 26432028 Authorized Officer B . 2020, Ganaral Circular No, 1012021 dated 23 June 2021, Genaral Circular No. 2012021
() Miss Manisha Nasendra Chandra, 17 Manjusha CHS Ltd, &th Floor, Zaveri Road, atE | ANalapur Ceantral Bank of India Liatily Iclentification Mo, of - dated 8 December 2021, General Circular No. 0372022 dated 5 May 2022, Ganeral

Circutar No. 11/2022 dated 28 December 2022, General Circular No. 0972023 dated 285
aeptemnber 2023 and General Circular No. 0682024 dated 19 September 2024, General
Circutar No, 03/2025 dated 22nd November, 2025, issued by the Ministry of Corporate
Affairs, Government of India [coiectively referred 1o as *MCA Circulars™), and any other
applicable faw, niles and regulabons {mcludmg any statulory modificabonds) or re-
anactmant|s) theraof, for the time being in force), andfor any other applicable law, rules or
reguiations for the time being in Torce, 1o seek approval of the Members by way of
Fesofutions, through voling by electronic means {“remote e-voling ™ only.

The Company has on Friday, March 27, 2028, complelad the dispatch of the Postal Ballot
Mobice to the Members whose namas appear on the Register of Members/List of Beneficial
Owners as raceived from the MNational Securites Dapositary Limited (NSOL) and Central
Depository Senices {India) Limited (COSL) at thesr regesterad emad ids. Members, whose
names appeared on the Register of MembersiList of Beneficial Owners as on Friday,
March 20, 2026, i.a. the cut-off date, will ba considarad efigibla for the purpose of evating
A person whao is nol & Member a5 on the cut-of date for reckaning vobing nghls, should treat
this Notice for information purposes anly,

The Members holding shares in dematenalized form are requestad to fumnish their email
addresses and mobile number with iheir respectve Deposionas through their Depossony
Panticipants. Tha Members holding shares in physical form-ane requested to Furnish their
email addresses and maobile number with Company's Registrar and Share Transter Agenl:
W=, Adroit Corporate Service Private Limited on its website ai www. adroilcorporale.com,

| ‘corporae dabior
. | Srletreses of the registenad office:
ard prrirecipsl offios il any) of
Somptrahe debiar

Mulund {East), Mumbai 400 030 and also-at ; Fial No 17202, B Wing, Runal Pride,

Behind & Mall, Mulund {Wesa1), Mumbai 400 604
CO-3:Mr Bharat Mithubhai Chandra, Flat Mo 2031, 2nd Floor, Rajshres Castie CHS Lid, 103

Tilak Boad, Opp Balaji Mandir, Ghatkopar (East), Mumbai 200604,

Whereas Hon'ble Prasiding Officer, Délds Recovery Tnbunal Mol Mumbal has drawn
up the Recovery Cerlificate in Onginal Application Mo 20972003 for recovery of
Rs. 72,89 663,58 wilh interest and cosls from the Cerlificate Debtors and a sem of
Rs.2,13 64, 802,00 (As on 17.06.2025) s recoverable together wilth furber inlarest and
charges asper the Recovary Cerlificata/Decree,

And whereas the undersagned has ordered he sale of propesy menlioned n the
Schedule balow m sabsfaction of 1he sasd carldficate.

And whereas a sum of Rs. T2,89,663.58 along with pendent-lite and further interest
i@ 15.50% from the date of filing of application till payment and/or realization from CDs,

Nolice & hereby given thal in absence of any order of posiponement, the property shall
be sold on 30,04, 2026 between 02:00 PM to 03:00 .M, (with auta exiension clause in case of
bidin last & miruies before closing, frequired) by open public e-auction and bidding shall take
place through "On line Electronic Bidding” through the website (wenw, bankeauctions. com) e
of Mg, C-1 India Private Limited, having address at Udyog vihar, phase 2, Gulf Petrochem
Building Mo. 3|11 Gurgaon, Haryana - !121]15 India), Contact Pm'snn H'Ir Bhavik
gujaratfmelindia.com. The intending I:|Hl|;|E|r'5 should fegﬁtar thEmse’Im nnﬂ'haahslle
of the aforesaid e-auction agency well in advance and get user ID and Password for

:Hﬂ Office: Rahwga Point, Wing 8, 7ih Fioar,

Medire Fosd, Mesar Slsammb Wilba Bank, Wakala
|Santacrur (Eeat), Mumbai City, Mumbai, Maharsshira,
{Indie, 400055

| IE0EE026

PUBLIC NOTICE
{Unaer Section 102 of the insalvancy and Bankrupdey Board Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

. |"|5-.JD.EI"I:'Q.' COMumEncament date
| I respect of comonate dabor
| Estimaned date of closure of
| 5o 'E:"ll.'.'g' I'E'Ei'ﬁLl"I:F 1'.1".'.!'!.'-!?:."55
ham and regstEtion number of
thes irscivery professional acting
A5 ke resoluion Srofessong

PERSONAL GUARANTOR DIMPLE NILESH HEMANI
Hﬂlmlurt Part]t:ulus

B2 00008
1250 clays from thi order dited 2603-2026)

MPY Inschency Professionals Privatn Limied

[Formiery kmown o Marntrah Insohency Professonals
(Pt Lirmitety = Through s Dimscioe <M Sl Tandon
IBEY Reg, Mo BIBLIPEODA0/PA-2/2023 23/50021

| Address: 35, 151 Foor Iengpurs Exensen, JLngpurs,
Eu.d.‘.":- D, Py Dl - 1100744,

[Erngl Id - ipetinpcain

Cormespondencs Address: 1000 Floos JL'li.'ld Jon 1
Mear Avalon Hotel, Sindhu Bhavan Foad, Thake|.
|Abmedabad - 380054

|Process Emall I ciprpisunfghtErgvnsolancyin
|DAD4-2006

Mk Appricabio

1. [Mame of Personal Guarantos II-‘GI l‘-‘lmnrﬂ Nilash Hemani

| (DIN:OIEE0S4E PAN: AARPHIB22A)
Al Hurtgﬂlm-.- at 9th Road, JVPD, Plat No 40,
MNutan Laxmi CHS Survey Ma, 70, CTS No, B47
af Juhu Village 400 056
H Piol Mo 19, Rulurs) Presidendy CHS Lidg,
Morth South Road 7, WFD Schame,
Wik I-"Hr11=~ |".I'|."| r'.-1|,|r1'||.':ﬁ II-':]IIZI ulst s
The Hor'ble NCLT, Mumbai Bench Gourt |l
admitted Inschvency Resolution Process against
s, Dampde Neesh Hemani personal guaranior
of corporate debtor {Meil Extrulami Pack Private
L) e CGP Mo (1B GOGIMEBL 024 dated

| 25/03/2026 (recened on 26/03/2026)

2, | Address of the registered office /
princepal office / Residence of PG
[ Address prd emall of the madm
resobition professioral aa
| registaned with the Board
.| Ackdress and e-mail 1o be used for
comespondencs with the intarim

| Detasils of Order of Adjudicating R

Aoty

1| Lavst chovie fior subrmisssaon of chiines
.: {oerszsrss ool creditors, if any, urder
alenise () of subrsection (58 af
saptken 25 asoensined by e
l'llE'r'i"l'l I'-E'EIA..I'JEEI'I ll'lﬂt:ﬁélﬁ'lm

; 5 pitiy vl ! . ' _ i ith provi f Section 110 of the Act read with Companies (Management
uploading of requisite documents andlor for participating in the open public e-auction. 4. | Date of commencement of 25th February 2026 T D s n COMPIIAIOE Wilh provisions o 4 -

For further detads coniact : Wr. Hitendra Kumar, Chief Manager, | Insolvency Resolution Process | (Received on 26th March 2028 -:15:11::1:::1 Icll'sacccl-.:;-:'«; . 13 Ao a?dlﬁ.dmlnil-s:lratmnj F;Tges;:zm-t ?jnu:l Fltﬂg;ljulflclnn ;-1- |::Hhe SM'I.MEE and !E:-i-:ha;gs; Beard
Mohile - 3167980364, 5. |Narme and registration number | Pramod Dattaram Rasam Aerrosentieiive of el 4 8 of Indiz (Listing Obligation and Disclosure Requirements) Reguiations, 2015, the

Company is offering remate e-voting facily to the Members of the Company, The
Company has entared into an arrangement with COSL for facilitating remote e-volting
senvicas, The defailed procedure for casting of votes through remate e-voling has been
provided In the Motice, The details will also be made available on the website of the
Company.

The remote e-vobing penod shall commence on Saturday, March 28, 2026. at 09.00 A.M
and shall end on Sunday Apnl, 26, 2026, at 5:00 PM. Members may cast their vole
alecronically during the aforesaid period,

The Board of Diractors of the Company has appointad Mr. Abhay Kuemar (CP No. 22630,
Proprielor Abhay K & Associates, Company Secrefaries 1o acl as the Scrutinizer for
conductng this Postal Ballot process through remote e-voting faclty, in a fair and
transparent mannar,

In case of any quenes, you may refer the Frequentty Asked Questions (FAGE) for
Shareholders and e-voling user manual for Shareholders available al the download
section of www evolingindia.com or call on toll free no. - 180021 09911 or send a request
to hefpdesk evafingi@cdsiindia.com. The Members may also contact the Company’s

_I]' 1-""-13 REJ:':- I.IlII:II'I Urﬂfﬁﬁlﬂ- al
Address and e-mail of the
Resslitlon: professianal, A
registenid with the Bodnd

The sale will be of the properiy of the C.0s - above named a5 mentioned in the schedule | |[
below and the fabiliies and claims attached 1o the said property, so far as they have been| || &
ascertained, are those specified in the schedule against each kol / property,

The property wil be pufup for the salein the lols specifiedin the schedule, IFihe amaunt
to e realized ig safisfied by the sale of a porlion of the propeny, the sale shall be immediately
stopped with respact fo the remainder. The sale also be stopped if, before any kot is knocked 7
down, the amears mentioned in the said cerificate, interest costs (ncheding costof the sale)
are tendered 1o the officer conducting the sale or proof i given to his satisfackion that the
arncunt of such cerificate, interest ard cosls have been paidto the undersigned. B

The particufars specified in the annexed schedule have been staled to the best of the
inforrmation of the undersigned, butthe undersigned shall not be answarable for any ermor, mig-
staternant oramission in this proclamation,

Mo officer ar other person, having any duly to perform in connection with'sake, sither
directhy orindirecily bid for, acquire or sthemptio acquire any inferestin the property soid

The sale shall ba subject o the conditions prescribed in S2cond Schedule of the Income
Tax Act, 1961 and ihe rules made there under and bo the foliowing conditions:-

1. The resen'e price below which the propery shall not be sold is Rs. 24,00,000/- [Rupees

| BBIAIPAQOL/EP-PO0T 22201 7-18,/11259
Room Mo 5, Shri Niwas Chawt, 1.B. Nagar
Anchen (k) Murmba- 000549
Emalt: pdrsamEgmailcom
Mobila: -r'EIl GR20024 763
Same as paint g

| s (Three names for each dass) |
{3l Rolmart Forms and
il Destails of aufborined

| rEpreseralees, e A BAhke AT

) e bl gy i
G mbsurightEnirsakenon
10 e Aplicsaiohe

Motice is hereby gven that the National Company Law Tribunal, Mumbal Bench Court- Vi has
grderod the commencement of @ corporate ansolvensy resolution process of tho RPL
Sunlight Power Private Limited or 26-03 2006,

The creditors of RFL Sunlgght Powsr Privade Limited, are hereby called gpon to submet thair
claims with procf on or before 09-04-2026 10 the interim resolution professional &1 the
sfdress mentioned against antry Moo 106

The financial creditors shall submit el clairms with proed by electionic meaans onle All othar
creditors may submit tha claims with proof in person. by post or by elacimonic means

A Mmancial crediten belonging to 8 class, as Bsled against e entry No.: 12, shall indicatea its
choice of autharized reprasantative from among the three insgtvency professicnals sted
ggalngt entry Mo 13 1o 81 as sutharized representative of The class [Spedily clags] in Form
CA- WA

Submision af false ar miskeading proots of claim $hall atirec penailes,

| Address and e-mail 16 be used
for correspondence with tha
Resplution professsona
. | Last date for subtsmission of
|claims
Motics = hereh-.- g_l'.-'El'l that the .ﬂr:l|uu:||-"at|ng Author ity, NCLT Mumbai has orderad the
commencament of an insolvency reselution process of Mrs. Dimple Nilesh Hemani on
25th Febroary 2026 uss 100
The Creditors of Mrs. Dimphe Nilesh Hemani are hereby called upon b0 Subrmil e
ciams with proof on or betore 18th April 2028 in the prescribed form “Form B under
Regulatson 7111 of the insalvency and Bankrupicy Board of India (Insolvancy Resalution
Process for Personal Guarantors to- Corporate Debtors) Regulations, 2019 to the
Rasolution Professional addrass mentoned against entry Mo 7. Tha Creditors shall

| 16th April 2026

Sd/-
IPE - NPV Insolvency Professionaks Private Limited

Twanty Four Lakhs onl subamit their claims with proof, details of claims and personal information by way of Secratarial department by sanding an email to Ikpfinanceltd@grrail corm if you have any
ty F ﬂ : Sleciranis communicatlions o through courier, speed post o registered lether (Formerly Known as Mantrah Insolvency Professionals Private Limited) fi [wad }
2. Tha amount by which the bid s to ba increased shall ba Rs. 25,000/- (Rupees Twenty Five | | - priilon of tae 62 MislsABIRE S rools claRTia SN AN he sttaet pena s Through its Director =Mr, Atul Tandon UNFESDIVED GUenes. .
Thousand only). However, the decision in this ragard of the undersignad shall be final and i ' Appointed as Interim Resolution Professional By Order of the Board of Directors

In the Matter of RPL Sunlight Power Private Limited For LKP Finance Limited
IBB] Reg. Ne: |BBI/ IPE-DO&0/1PA-2 /202 2-23 /50021 5"2”'

Validity of AFA: Decembar 31, 2026 Date: 28.03 2026 Rishi Arya
Email for Correspondence - cirp.rplsunlight@npyinsalvency.in Place : Mumbai Company Secretary & Compliance Officer

binding on the paries concarned. in the evant of 2ny dispute arizing as ko the amount of bid,
or as ko the bidder, the kol shal al sace be again pul ug o auclion.

3. The highest biddor shall be geclarad tabe the purchaser of hat rezpactiva lob 1L zhall ba in
the discration of the undersigned (o decine’accapl the highest Bid when the price offered
appears s dearly nadequale a5 b make dinadvisable to do soor for reasons olherdize.

4. The public at large is hereby invied 1o bid in the said E-Auctian. The caling offers akng with

EMD amounting to Rs. 2,40,0000- (Rupees Two Lakhs Forty Thousand only), it

payable by way of RTGSMEFT in the Account Mo.: 3012B63666, IFSC Code No:

CBIN0280619, of Central Bank of india, Mandvi Branch.

Tha offers In & sealed envelope {addressad to the Recoveny Officer, DRT-I, Mumbal

superscribing H.P.No. 341 of 2004 only| contaming culy filled in and blue ink signed

prescribed bid form giving complete details of the bidder(s) mchuding e-mail 10, Mobse

MNumber el alongwilh seif aliested copies of AN/ TAN Card, Address Praof, Pholo ientify

Proof of the bidder{s) and RTGS [ NEFT details towasds EMD Amount of Bg, 2,40,000/-

(Rupees Two Lakhs Forly Thousand only) shoutd be deposited with the undersigned not

laterihan by 400 P.M. on 27,04, 2026,

6. Thebidder (=) shal also deckare if (hey are bidding on thelr own behalf oron behalf-of fher
principals and slgn decdaration accordingly, In the laber case, thay shall be required fo
deposit with the bid documents their original authenby duly ink signed by their principal
together with complete KYC of the said principal duly atiested by the said principal together
with complate KYC of the authonzed person, Incase of the company, authenticated copy of
resolubion passed by the board members of the company o any other authenticated
documents confirméng representation [ attomey of the company together with complete

PFramod Dattaram Resam

Resplution Professional
IBEIAPA-QQLIP-POOT 22/ 2017-18 11254
AFAWalidity Dale 315t December 2025
Date and Place: 27 /0532026, Mumbiai

dorel @ Canara Bank<@

Cimta: March 28, 2026
Placa: New Delhi

Canara Bank Mumbai Regional Office North ,
- Aot o s ity Kohinoor Bldg, Il Floor, Opp. Siddhivinayak Mandir, Prabhadevi, Mumbai-400025,
I‘hm qu:nhi.l Email recoveryronorth@canarabank.com Ph No: 6352171775 / 8655963283

SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Properties under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provison to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the borrower (s) and Guarantor (s) that the below described immovable properties mortgaged to the Secured Creditor, the possession of which has been taken
by the Authorized Officer of Canara Bank, will be sold on As is Where is, and As is What is basis on 30.04.2026, through online E-auction between 12.00 pm to 2.00 pm, for recovery of dues as described here below, due to our
various branches indicated therein. The Earnest Money Deposit shall be deposited on or before 29.04.2026, up to 6:00 pm. The property can be inspected, with prior appointment with Authorised Officer on 28.04.2026 between
10.00 am to 4.00 pm.

L

k¥ of the sald principal company and complete KYG of the authorized person shall also Sr. Name of the Borrower(s)/ Outstanding dues as DETAILS OF SECURITY/IES Reserve Price | Canara Bank Account Contact Details
be submitted afongwith the bad documents. In case of failure, bid shall not be considared, No. | Guarantors (s) / Mortgagors (s) on 28.02.2026 Area is Sq.ft. Details
7. The bidder (s} shall also upload onling on the website of the aforesaid e- auction agancy, and further interest, (POSSESSION TYPE) Earnest Money

after registering themsefves on the websile of the aforesaid e- auction agency, Deposit (Emd)
copy of the.duly filled in prescribed bid form alongwith photocopies of the documents as
elated in para 5 & & here in above. The asl date for submission of oaline bidis 27.04.2026
by 4:00 P.M. The phyzical inspecton of the properties may be taken bebween 10:00 & M.
and 5:00 P M. on 23042026 af the properly sie.

4. Onge the bid |5 submilled if is mandatory for the bidder () o paricipals in the bidding
procass of the e-auction by lagging in on the e-auction agency portal, failing which the EMD
ehall be forfaited [o the Governmenl f the undarsigned thinks fil

9, The successiul biddar shall have o deposit 25% of his final bid amount afler adjusiment
of EMD by next bank working day i.e. by 4:00 P.M,, in the said account as per details
mentioned in para 4 above,

10, The successhul highest bidder shall also deposit the balance T5% of final bid amount on
or before 15" day from the date of auction sale of the propery. fthe 15" day is Sunday or
other Holiday, then on the first bank working day after the 15” day by prescribed mode
as slated in para 4 above.

11.In addition to the above, the successful highest bidder shall atso deposit poundage fae with
Recovery Officer-ll, DRT-I @& 2% upto Bs. 1, 000- and @ 1% of the excess of said armaunt
of Bz 1 (00- through DO in favour of Registrar, DRT-Il, Mumbal, within 15 days from the
date of auction sale of the proparty. 3

12.In case of default of payment within the prescribed perlod, the deposit, after defraying the
axpansas of the sale, if the undersigned thinks fit, be forfeited to the Government and tha
defaulting successful highest bidder shall fodfedt all claéms o the. property or the amaunt
depositad. The property 3hall be réscld, afler the issue of fresh proclamation of sale.
Further, the purchaser shall also be Fable to make good of amy shorffall or difference
betwean his final bid amountand the price for which [Lis subsequently sold.

13, The property |s being sold on "AS 1S WHERE IS BASIS™ AND ~AS 1S WHAT IS BASIS™,

14. The urdersignad resaras the fght 1 accept of reject any o all bids if fourd unreasonabis
ar pastpone the aucton at any fime withoul assigning any reagson. a.

SCHEDULE

charges and other
cost from 01.03.2026

Rs. 11,76,762.31

Rs.47,74,000.00
Rs.4,77,400.00

CANARA BANK, A/C NO
209272434 |IFSC CODE:
CNRB0015057

1| M/s Kurt and Kurl Spa (Borrower)
(Represented by Proprietor:
Rohima Sarabuddin Khan) ,
Rohima Sarabuddin Khan
(Prop: M/s Kurt and Kurl Spa
and Mortgagor) and Serabuddin
Somber Khan (Guarantor)

2| Shri. Govind Manohar Gawade S/o
Shri. Manohar Gawade(Mortgagor)
and Shri. Uday Manohar Gawade
S/o Shri. Manohar Gawade
(Guarantor)

All that Part and parcel of Residential Flat No 305, 3rd Floor, adm.228 Sq.Ft. Carpet area in the
Building known as “Furniturewala Residency”, Street No. 6/57, A B Cross Pakhadi Road,
Versova, Andheri(West), Mumbai — 400061, situated at CTS No. 963 & 964, Village- Versova,
Taluka — Andheri, in the Registration District and Sub-District at Mumbai Suburban District
within the limits of Municipal K-West Ward. Boundaries of the Property: North: CTS N0.963,
South: CTS No.965, East: CTS N0.990 West: CTS No0.962 CERSAI Security Id 400013203913
Possession Type: Symbolic Possession

All that part and parcel of Residential Flat Bearing No.104, in “A” Wing, on First Floor,
admeasuring an area of about 250Sq.ft.(Carpet Area), in the building known as “VINI
RESIDENCY PHASE II Co-Operative Housing Society Limited”, Building No.2, constructed on
land bearing Survey No.32A and 38A, Hissa No.1/2,1, Village: Sopara, situated at Hanuman
Nagar, Sopara, Nallasopara(West), Taluka Vasai, District. Palghar, within the area of Sub
Registrar of Assurances at Vasai, Nallasopara. Boundaries of the property North: Open Plot
South: C Wing & Open Plot East: Open Plot & B Wing West: Vini Residency Phase 1

CERSAI ASSEST 1D:200097704807 ; CERSAI SECURITY Possession Type: Symbolic Possession

"All that part of House named as “GOKUL”, bearing Grampanchayat House number 67 situated
Near Zilha Parishad School, Hanuman Mandir, Village Bilghar, Taluka Wada, and District
Palghar 421303. Standing in the name of Shri. Vishnu Haribhau Gavhale S/o Shri. Haribhau
Gavhale(Guarantor and Mortgagor). Boundaries of the property North: Grampanchayat Road
South: Open Space East: House of Mr. Madhan Gavhale West: House of Mr. Ramesh Gavhale
Carpet Area : 3850 Sq. Ft Possession Type: Symbolic Possession

Canara Bank, Jogeshwari West-1I
branch(15057) (Senior Manager,
Krishnan Mukkai Neelakantan,
Contact No 8779604930)

Rs. 13,27,902.00 Rs.21,00,000.00

Rs.2,10,000.00

Canara Bank, Nallasopara
Branch (15482),Account
No. 209272434 IFSC
CODE: CNRB0015482

Canara Bank, Nallasopara Branch
(15482) (Senior Manager,
Nishant Shekhar,
Contact No 7903307321)

CANARA BANK, AC
NO 209272434 IFSC
CODE:CNRB0001563

M/s Sai Motors and Services
Center (Borrower), Shri Sameer
Vishnu Gavhale S/o Shri Vishnu

Gavhale (Proprietor) & Shri Vishnu
Haribhau Gavhale
S/o Shri Haribhau Gavhale
(Guarantor and Mortgagor).

Other terms and conditions :

The property/ies will be sold in “AS IS WHERE IS” condition, including encumbrances if any. (There are no encumbrances to the knowledge of the Bank. For details of encumbrance, contact the branch before deposit of the Earnest
Money Deposit (EMD).

Rs. 1,04,12,367.81 Rs.19,23,000.00

Rs.1,92,300.00

Canara Bank, Kudus [01563]
Branch ( Manager,
Shri. Mukesh Thakare,
Contact No 8655935653)

Mo. | Description of tha proparty Revenue | Details of any | Claime. if any, which b.  The property/ies will not be sold below the Reserve Price.
|§1fs, uﬁﬁggﬂmﬁ;ﬁ?& “?ﬁﬁ?f&géﬁﬁ" en"ljﬂmrt“lz-rrar'r:e r‘?ﬁfh&e;ﬁrr{-n%ﬁd c.  The property can be inspected on 28.04.2026 as mentioned above hetween 10.00 AM and 4.00 PM.

property belongs to defaulter | or amy part to which any other known d.  Theintending bidders shall deposit Earnest Money Deposit (EMD), being 10 % of the Reserve Price, by way of deposited in E-Wallet of M/s PSB Alliance Private Limited (BAANKNET) portal directly or by generating the Challan therein

and any olher persan as thereof grqPE?r [J_Iarliﬁlars hE;pniq on to deposit the EMD through RTGS/NEFT in the account details as mentioned in the said challan, on or before 6.00 pm as dated above.

i mgﬂm 3 2 ’j £ LaL ”'E;” e e.  Auction would commence at Reserve Price, as mentioned above. Bidders shall improve their offers in multiplies of Rs. 50,000/- The bidder who submits the highest bid (above the Reserve price) on closure of 'Online" auction shall be
| |Offica No 3, Tstfioor, Easter| ot Aachad 10.49,301- declared as succgssful bidder. Salg shall be confirmed |.n fayour qf the successful blddgr, sgbject tp confirmation of thfa same by the secu'red'credltor. o . . .

Chamber Premises CHSLId.|  ayailable | property Society Dues f.  The successful bidder shall deposit 25 % of the sale price (inclusive of EMD already paid), immediately on the sale being knocked down in his/ her favour and the balance within 15 working day from the date of confirmation of sale. If

128-A, Poona Street, Nandlal (approx) the successful bidder fails to pay the sale price as stated above, the deposit made by him shall be forfeited.

i:a:'iiﬁ‘é:;ﬂm;:mﬂ!‘ﬁﬁ g.  All charges for conveyance, stamp duty and registration etc., as applicable shall be borne by the successful bidder only.

I;][]gam'ngﬂu_rﬂﬂgqﬂﬂarpet h.  For sale proceeds of Rs. 50,00,000.00 (Rupees Fifty Lakhs Only) and above, the successful bidder will have to deduct TDS at the rate 1% on the Sale proceeds and submit the original receipt of TDS certificate to the Bank.

area, as per valuation report. i. Authorised officer reserves the right to postpone/cancel or vary the terms and conditions of auction without assigning any reason thereof.

Given under my hand saal an this 16" day of March, 2026 j. For further details the service provider BAANKNET (M/s PSB Alliance Pvt. Ltd), (Contact No. 8291220220, Email: Support. BAANKNET@pshballiance.com.) or branch Head contact details as given above may be contacted during office
: Sdi- hour on any working day.
Bhavishya Kumar Azad .
@ Recovery Officer Place: Mumbai Sd/-
DRT-Il. Mumbai Date : 23.03.2026 Authorised Officer

epaper.financialexpress;mn‘. .
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